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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD - |
MA 65/94 , : |
G.ndo _ .
oA 1474‘ 83, Dt. of D_I_'_d_ar=31"1-:94o
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1. The Dirsctor of Postal Services,
Hyderabad City Region, 0/o the )
EPMG. Hvd. . )
2, Sr.Supdt,, of Post Cffices,
Hyderabad South East Division, :
Hyd o ® | g
e s osRE@spondants !
Counssl for the Applicant i  Shri S.Ramakrishna Rao '
Counsel ior the Respondents @ Shri V.Bhimenna, Add)l.CGSC
)
CORAM:
THE HON'BLE JUSTICE SHRI V,.NEELADRI RAQ : VICE-CHAIRMAN
. - THE HON'BLE SHRI R.RANGARAJAN : mEMBER (A)
|
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MA 65/94 :
Gnd . o
OA 1474/93 |
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(as PER HON'BLE JUSTICE V. NEELADRI RAO, VICE—pHAIRMAN) -

pa——

I
Ju ggmggi?daééd 31.1.94. l
- |

- . Al |

[

" Heard Shri S. Ramakrishna Rao, learned

| |
councel ‘for the applicant and also Shri V. Bhimanna,

. . |
learned coungel for the respondents. ;
: n

2. This OA was filed praying for suspensiont
' t

of the oneratién of the nArdam A-e-3 A0 4= =7 | Iy
whereby recovery was ordered, pending disposal

of the appeal before the Director of Postal .
services (Respondent 1). This MA is filed
praying for withdrawal of this OA by alleging

‘that the appeal before Respondent 1 was dispose

——

of and hence this 0A has become infructuous.- .

3. The appeal before Respondent 1 was dis- B
posed of) ﬂﬁe 04 . has become infruétuous and l

N
on that basis it has to be dismissed and as

such there is no need to file a separate MA. |
for withdrawal of the OA. Accordingly, the ‘
MA also has to be diémissed. Of course, we want

|

to make it clear that the dismissal of +ha N7 P—f 

the MA will not bar the applicant from challengiﬁ
|
|

the order dated 26,.10.93 as confirmed by the
respondent 1.
4, In the result, the MA 65/94 is dismissed.]

The QA is also dismiséed. No costs.
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‘Member (Admn.) ‘ " Vice=Chairman.

(Open court dictation)



e
A, 77
o R/l4 05y m

o _ T e

TYPED BY COMPARED BY _ ¥
CHECKED 3Y '~ APPROVED EY
I THE CEYT AL AZINISTRATIVE TRIBL,J.;-?,ET;;; "
TVIERMLAD DENCH AT HYDERABAZ -
t +
TUE HOS'ILE " x,I7JUITCE V.KEELADRI RAQ
VICE~CHAIRMAN ..
A . | -,
- T N
THL HO{'3LE iiK.A.B.GORTHI :MEMBER(A) ,

THE 08'HLE 'KR.T.CXANDRASEIHAR REDDY .

MEMCER(JUDL)
21D A
" PHE C.J'BLE MR.R.RANLARAGLS ¢ MEMBER
{ADMN)
Dated: "3///_11994. ‘
A" ) L__—_
CRBER/JUDG £I.IT 5

—-’_-'

M.A./RAFCrir Yo, Z’V"f&. Yol

©oin
Jh74/93
0.Aa.No.

T o N e e (WPLHo. )

A tted and Ihterim Directious
isyued.

Aligwed. FContral Riministrative Ttib‘lmﬂ'

PESPATCH

LONS .
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Dismissed for Default. (M s b

Disp sed of with direc
Q_’/BfgﬁlT‘SSEdo
Iismissed as withdrawn.

o ¥ e

Re jedted/Lrdexed.

No order as to costs. j






